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IN'TRODTJC'I]ON

I, thc Chairman, Committee on Public iJndenakings (2016-2019) havrng
bccn authoriscd by the Committco to prescnt this Rcport on thcir bchalf, prcscnr
this Third Rcport on the Action I'akcn by Covernmcnt on thc rccommcndations
contained in the sixtccnth roport of thc Committcc on public ljndc(akings
(20ll-2014) rclating to the Kcrala State Elcctricity lloard undcr powcr

Dcpafimcnt.

The statcmcnt of Action'l'akcn by the Govcmmcnt included in this Rcport
was considcrcd by thc committcc constituted for the year 2014-2016 in i1s mcc(ing
hcld on 9-92015.

This report was considcrcd and approvcd by thc Committcc at its mccting
held on l?- 10-2016.

Thc Committcc place on record thcir appreciation lor tlc assistancc rcmicrcd
to thcm by thc Accoultant Gcncral (Audit), Kerala during the cxamination ol'rhc
Action Takcn Statcments included in ihis Rcport.

'I'hiruvananthapuram,

27th Octobcr, 2016.

C. DtvAKARn N-,

Chairman,

Conmi uce on I'ubli c [.lndcnak i ngs.



REPORT

't'his Report deals with the Action Takcn by Govemment on thc

rccommendations containcd in the Sixtccnth Report of thc Committce on Public

Undcrtakings (2011-2014) rclating to Kerala Statc Illectricity lloard bascd on the

Rcport of thc Comptrollcr and Auditor Gcneral of India for thc year ended on

3lst M;uch, 2005 (Commercial)

'fhc Sixlccnth Report of the Committee on Public Undcnakings

(2Oll-2O14]} was presented to the House bn lTth December' 2012 and it contained

three rccommendations in Para Nos. 13,14 and 15. 'lhc Covernment furnishcd

Statcmcnts of Action'l'akcn to l3th ltara on 5-G2015 and l4th and l5th Paras on

2U3-2O15. The Committee (201+2016) considered the action taken statemcnts

rcceived from Govcrnmcnt at its mecting hcld on 9-9-2015 and accepted thcm

without rcmarks.'l'hesc recommcndadons and their rcplies are includcd in this

RcDon.

t28ry2016.
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l'1,o,,'i 0.l7l ?nnl'lul,,lsr.ss,,zsruosr.r..,u{rl'!55UllUlr'n'ril ct'"|l@si"tliincl i!

No. ai'/'PItICT.ul /APDRP/ 2003-09/5o.6

To' The Jg:irt Secretary (Power),
t4ini3try or Power,
Government oF lndia.

Dater 25,' d3, 2009

f l)rdal of ficer-APDRP, KSEB

|l .i .,

5ir,
sub; ApORP scheme closure'Utiliadtion oF ttre funcl received_ceftific'te

foDvardrnq oF-req;

Ref: 1, F No I6/I0/2002'APDRP Dated 26 08 2002 of Minislry ol Po$/er,

Government of lndia
' 2. F.No.7/13/2002-APORP Dated 27.11.2002 of t4inlstry of Power,

Government of India
3. F. No:7/ 13/2002-AiDRP Dated 04 4.2005 ot Ministry oi Povr€t . i

. Govdrnmenl of India ': I '
. 4. F.No.7/13/2002-APDRP Datecl 01 10.2004 of Miiiistry oF Power, ;

' Govehmenl of lndra i '

The 1Or' plon APDRP schehes sanciionecl vrcle re(erences cited above for an

ouilaT of Rs 863.63 Croies for the implernentation oF distribstion,skengthenrng pinjci;
' in 3 Cifcles, 45 to!./ns and sub tGnsmissron and dis[ribulion b{orks io 3. cities wele

completed / tcreclosecl-short closed lor an a.nount of Rs' 556 599 Crorqsrdurlng Mardl

zood. lhe u:ilization certificalcs, duly approved by the Government of Kerala, for the

giant-in-aid (GFR 19'A) and loEn (GFR 19-B) received by KSEBoard are elclosed 
..

hersr/:fh fo. your krnd perusal. i .

Il may Please be hoted that as per mop guicJelines we are eligible fol a grant of

Rs. 139.15 irores, out oi trhich we hive receivid only Rs, 133'295 CroIes; A balance

amoun( oi Rs.s.855 Crores has to be received as grant For the scheme Hence necessary

lction rita'/ Dlease be tal(en to release the balance amount'

5t"f,rt'"" enq inee, fi-roi.crs; e.

.,.< i U:,i zi..tn cerhf,ca:e ol Grtni_rF_e d (Form GfP' f-c-a) In bt'ginal

2. j-l '"to'.rrliiftcrl! cf LEa'1 (r'"m 6FR 19 B) in orrg'rrl

a.i I -:.)t-1.,'":i-.4 t-c

z ;_.: i.,:_-.':?r rT aD). i4S:3
I -f;_a Ci'ai'ai! iiEer, Ccrfrarai3 Piarlnlnq 

'i<5E?
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Lctrcf ^\o ;.rtll l)l(c (lis.Crorcs)

L
No 4l( | )'ll'l/l!0llriioouJ /
04 04 ?c02

3.5 -15

?. F NO. ,l.( l )l'll/
200?o0ooo2-2E.0 L? 001

6.630

r No.4((l)-l'l'14ool-
2t.t0.2c01

6.685

4 F NO.14(r)Pr:t/200J-271/
r r.2.?001

25:000

5

?-e '

f NQ. !r4( r)Pl v2o(,J-
763/17.2.2001

5.430

F N0, 44(t)r'FUZ00.r-15!
/{.t.2005

36.025

F NO. '1,1( 
l)l'Fl/200.1-310 /

r r.l.?00t
26.920

I ti No, rt r(0)r,r-r12006:266/
t1.i.2007

18.020

To{rl

,'oYernment of Indit ns grilnt.

l-ii - ofchcclis excrcised :

Jr g&1ru ra:
D€sigrraliorr: Exdcuti

l6

c ui lr_A
{ Scc RlLlo 2 tl(l)J

I J tiliz,l tion Cr: r-tilicir t r

sanctrored.

Ccrtjilcii that oui of t{s I1J.295 Croies of
Brar(s-jn-i{id sanclioncd d!rirg the ycar 2002-
200? in favour of K€rala State (for Kerala, .

Statc Elcctricity Board)uuder this Minisrry/
DcDartDent lctlcr oos .givcn in the matgin and
Rs.Nil olr account ofurlspent balance ofthe
pfcvious ycar, a sul)t of Rs.133.295 Crores has
bccn utiliz-ed for Lhe purpose ofcxecution df
works sanctioned lrncler APDRP l0rr'Plan
schsme for which il l.,as sanctioncd aod ihat .1". '

thc balance oflls. Nil (Zero) remaining 'i . , '
unutilizcd at the end ofthe year 2009 has been
surrender€d to the Goverlment (vidti No... ,

dirt:d....)/ will be adjLrstcd towards the loan .

l)ny ble (luring thc ncxt llnancial ycar,,.
.l

2. Ccrtified that I have satisfied myselfthat {rc
coDd-rtions ofl v/hich tbe granFin-aid. was
sa ctioDed have bcen duly fulfilled/are being
fulfilled and that I htve exercised the follc,ri:1g
cllccl(s to see lhat the Doney was actually
utilizcd for purposc for which it was

. iVo/e: Out of Rs.139.15 Crorcs c!igiblc xs Crar)t rs pcr Ministry of powcr guidelincs,
?e have rcccivcd Rs. 133.295 Crorcs only. ic. lls. 5.855 Cro.cs is yet to receive frotE .

',
l. hqtectioll calricd out iu randonl lranner by the field AcC. .,=2. Ncccssnf y chccking of tlre rcgis(crs arld docunrcnts including MASA,MCS,MRCS, :-

AT|.1, Purchn5c orCcrs , PC llills , n pProvcd Cc,s( data by KSE Board etc, per(airing ..- lo titc lvofk cntfitd out as pcr KsEgoatd pfoceduics rcmain ir lorce. t;:j

' i<clnla sla(c Elcc(.icity L.lo:!r!1, KUlr-A.Ln



n
t7

GFlt 19"1,

lS.c Ii.!rlc 226 (2)J

U tilizu tio n Ccr-tilicltc

I(c{:ala State Electricity Board, KERALA

(1) Certificcl thnt oril of tltc Loan oI lis.ll5.2?5 crorcs SANCTIONED under investment

)G""",ri"r'l'i;on-e lb'i pr* iln"'t" i" i""o"ioii"tao stot. (for Kerala State Electricitv

i""ial'a.ri.s ,l* t'car 2oo):2005.a; ;.""", 
"ir"iis.zls 

grsrir 635 6eeo utilizad for lhe

purpoi" fol- ivhicii it rvas 
"on",ion.a, 

rr,r-ir'tot 
-rtr" 

unton"" of Rs. Nil (Zerb) remaining

ultitilized at the cnd of tlrc year 2009 has bccn surrcndercd to the ooverrultqnt (vidc No "
datcd...,)/ will bc a(lj!stccl tolvards thc loart poyablc durirg lhe next financialyeq'

(2) Certihed that I have satisfie<l rDyself thnt the conditious on whiclr the loai was sanctioned

irou" b""n d.',ty fulfilled/are rr"ing fufnir"J ona tr'roi-i t,or" 
"*.r"it.a 

the follorving checks to

sec rhat the nrorrey was actually uiilizcd for pufpose for which tlre lban rvas made'

| (*s of checks exe'cisctl , i i' 3. 'lrrspccLiou ci\r'ric(l oirt in fnndonr lnxnncr by thc field AcC.
4. Neccssai y chccking oF tlr" r'.giiteLs aui Ui"u,rr.nts i,t"tuai,,g MASA,MCS,MRCS'

ATN, Pulchase ordeLs , lc sltts , nppro""rl cost datn by KiE Board etc pcrtaining

' to the work cilrricd out as pir KSEBoaLcl procedures rcmain i[ force'

f,
siorroru'..-YY---V
DJsig,-nt;on: bxccutivc Dnginccr (P'ojccls) & Nodal otfi:er APDRP
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